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IN THE COURT OF ADDL. SESSIONS JUDGE, (FTC) SONITPUR AT TEZPUR 

 

Present: R. Baruah, Addl. Sessions Judge, FTC 
Sonitpur, Tezpur 

 

Criminal Revision Case No. 39 (S-4) of 2019 

 

Albinash Kujur 

S/O Dibrakhan Kujur 

R/O. Vill. Borbil 

P.S. Rangapara 

Dist. Sonitipur, Assam 

…………..petitioner/Accused person 

Versus 

State of Assam 

(Represented by PP of Tezpur) 

 ……… Opposite Party 

Advocates appeared: 

B. Kumar and R. Daimary…. Ld. Advocates for the Petitioner. 

J Baruah and A Barua…….. Ld. Addl. P.Ps for the Opposite Party.  

Date of hearing: 17.12.2019 

Date of order:  17.12.2019 

 

JUDGMENT AND ORDER 

 

1. This revision petition is preferred by petitioner u/s 397/399 of Cr.P.C. against the 

impugned order passed by the Ld. CJM, Sonitpur, Tezpur on 19.10.2019 in P.R. Case 

No. 131/2019 u/s 306/313 of IPC. The petitioner has submitted as follows: 

i. The petitioner is the permanent resident of the above mentioned locality and citizen 

of India by birth.  
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ii. The brief of the story according to FIR is that incident took place on dated 

18.06.2018. The sister of the complainant Late Anjana Dhan eloped away with the 

accused person and committed suicide at his residence. The deceased sister of the 

complainant has informed that the accused tortured the deceased mentally and 

physically and if something did happen then only the accused shall be responsible. 

Few days before the commission of suicide the deceased got aborted forcefully 

hence the case.  

iii. The complainant Archana Dhan filed an FIR against the accused person Sri Albinash 

Kujur, S/O Dibarakhan Kujur, R/O Vill. Borbil, P.S. Rangapara, Dist. Sonitpur, Assam 

on 29.06.2018 before Rangapra Police Station vide Rangapara P.S. Case No. 104/18 

corresponding to G.R. Case No. 2438/18 and P.R. No. 131/19 u/s 306/313 of IPC. 

iv. Without proper investigation the police has submitted charge sheet vide C.S. No. 

80/18 dtd. 30.09.2018 u/s 306/313 of IPC. In the said charge sheet the petitioner 

was recorded as absconder without proper service of notice/summon.  

v. Without having any option the petitioner has filed a petition on 19.10.2019 before 

the Ld. CJM, Tezpur for appearance wherein the Ld. Court rejected the petition 

showing cause to be an absconder in the charge sheet vide C.S. No. 80/18 dtd. 

30.09.2018 u/s 306/313 of IPC. 

vi. The petitioner having come to knowledge about the above said case that he may be 

arrested for the above said case has submitted a petition u/s 397/399 of Cr.P.C.  

vii. The petitioner is innocent and a local resident of Vill. Borbil, P.S. Rangapara, Dist. 

Sonitpur, Assam and having its permanent dwelling house therein shall abide by any 

conditions that will be imposed by the Sessions Court in connection to granting bail 

to the petitioner. 

Being highly aggrieved and dissatisfied with the impugned order passed by the 

Ld. CJM, Tezpur dtd. 19.10.2019, petitioner prefer this petition amongst following 

grounds. 

G R O U N D S 

I. The order passed by Ld. CJM Tezpur is a harassment to the petitioner. 

II. The I.O. of the said case has submitted the charge sheet in connection to the 

above said case and the petitioner was not served any notice by the I.O. of the 

case. 
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III. The petitioner shall attend all the dates fixed by the Court and shall not abscond 

the jurisdiction of the court.  

IV. The petitioner shall furnish suitable surety if the petitioner is granted bail by the 

court in connection to the above said case. 

 

2. Points for determination: 

a. Whether the impugned order dated 19.10.2019 passed by Ld. CJM, Sonitpur, 

Tezpur in PR Case No. 131/19 is liable to be set aside, on the grounds, as 

mentioned in the revision petition? 

 

3. I have heard the Learned Advocates for both the side and gone through the record. 

 

Discussion, decision and reasons thereof: 

 

4. It is seen that the learned trial court after execution of the Bailable Warrant of Arrest 

issued Non-Bailable Warrant of Arrest against the accused / petitioner. The record also 

show that the trail court issued summons to the accused and Ld. Advocate for the 

accused shown cause of absence of the accused.  

5. Further, it is noticed that the accused after submission of the chargesheet, made prayer 

for pre-arrest bail, which was rejected by this court on 14.8.2019 Misc (Crl) Bail Case 

No. 347/2019. 

6. In view of the above, the impugned order cannot be termed as bad or incorrect.  

7. The revision petition is rejected. 

8. Send back the case record of P R Case No. 131/19 to the court of Learned Chief Judicial 

Magistrate, Sonitpur at Tezpur, with copy of this order.  

Given under my hand and seal of this court on this the 17th day of December, 

2019. 

 

Addl. Sessions Judge, FTC 
Soniptpur, Tezpur 


